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DELLHI _VI[)HAN SAHHA
LIST OF BUSINESS
Friday, the December 22, 1995/Pausa 1, 1917(Saka)

11,06 AN,

QUESTIONS

Questions entered in separate list to be asked and answers

given.

PAPERS LAID ON THE TABLE OF THE HOUSE

Dr. Harsh Vardhan, Minister for Health and Legislative Affairs

to lay on the Table the following:-

1) The Members of Legislative Assanbly  of  the National .
Capital Territory of Delhi (Salaries, Allowances,
Pension etc.) Act, 1994 (Delhi Act No.h of 1995);

ii) The Speaker and Deputy Speaker of  the Legislative
Assembly of the National Capital Territory of Delhi
(Salaries and Allowances) Act, 1994 (helhi Act No.7
of 1995); and

{ii) The Ministers of the Government of National Capital
Territory of Delhi (Salaries and Allowances )Act, 1994

(Delhi Act No.8 of 1995).

MOTION

Ch. Fateh Singh: ]

; Cr ; » the ing:-
Shri Gauri Shanker Bhardwaj:] te move the following

mhat this House agrees with the I"irst
Report of the Comnmittee on Privileges
presented to the House on 18-12-95".

MUTION

Shri Ram Bhaj: ]
Dr. Harsh Vardhan: | to move the following:-

"hat this House agrees with the Ninth
Report of the Business Advisory
Conmittee presented to the House on 18-

12-95";

Cotittanees o2
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MOTTON
Dr. A.K. Walia: ]

P : e > fol ing:-
$hri Nand Kishore Garg:| to move: the fallowing

"That this House agrees to the Scventh Report of
the Committee on Private Members Bills and
Resolutions presented to the House on 18-12-95".

BILLS FOR CONSIDERATION AND PASSING

3hri Madan Lal Khurana, Chiefl Minister to move:-

"That the Delhi Official L.anguage

Bill,1995 be taken into consideration'.

ALSO to move that the Bill be passed.

De. Harsh Vardhan, Minister of Healih and Legislative Affairs

to move: -

"hat the Provincial Small Causes Courts
(Delhi Amendment) Bill, 1995 bhe taken

into consideration."”

ALSO to move that the Bill be passed.

BILLS TO BE INTRODUCED, CONSIDERED AND PASSED.

Dr. Harsh Vardhan, Minister of tealth and Legislative Affairs
to move for leave to introduce "The Speaker and Deputy
Speaker of the Legislative Assenbly of the National Capital
Territory of Delhi (Salaries & Allowances) (Amendment )
Bill,1995."

ALSO to introduce the Bill.

ALSO to move for consideration and the Bill be passed.

De. tHarsh Vardhan, Minister of Health and Legislative Affalrs
to move for leave to introduce "The Minister of Govt of
National Capital Territory of Delhi (Salaries & Allowances)
(Amendment j Bill, 19395".

ALSO 1o introduce the Bill,

ALSO  tn move for consideration and the BITE be passed.

Gontd: s <waes 3



10,

11.

12,

13.

14,

Dr. Harsh Vardhan, Minister of lealth and Legislative Affairs
to move for leave to introduce "The Members of the Legislative
Assembly of the National Capital Territory of Delhi (Salaries
§ Allowances) (Amendment )Bill, 1995%".

ALSO to introduce the Bill.

ALSO to move for consideration and Bill be passed.

CONSTDERATION OF REPORT

Or. Harsh Vardhan, Minister of Health and Legislative Affairs

to move that:-

"Ihe report of Select Committes on  the
pelhi Prohibition o [ Smoking and Non-
Smokers Health Protection Bill, 1995

be taken into consideration”.

ALSO to move that the Bill as reported by the Select Committee

be passed.

PRIVATE MIMBERS BUS INISS

Ruling of the Hon'ble Speaker regarding introduction of

Private Members Bills.

PRIVATE MEMBER BILL

Shri Alok Kumar, MLA, to move for leave to introduce"The Delhi

Agricultural Cattle Preservation (Amendment) Bill, 1995".

ALSO to introduce the Bill.

shri Alok Kumar, MLA, to move for leave to introduce "The

indian Divorce (Amendment j ‘BiTl, 188%%.

ALSO to introduce the Bill.

Contd......4
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15, PRIVATE MEMBERS' RESOLUTIONS

Resolution
Mo.

Name of Member

i [ Sh. Mukesh Sharma

2. Sh., Rajender Gupta
( Malviya Nagar)

3 Sh. Nand Kishore
Garg

4. Dr. A..K. Walia

b Shri Gauri Shanker

Bhardwa j

Text of Resolution

This House resolves that
before issuance of

notices of land acquisit-
ion, the land be inspected
and notices issued only

if the land is found to
be vacant at the spot.

This House resolves that
for ensuring time hound
implementation of various
projects and to adopt and
coordinate unified approach
towards maintenance of
roads, a Dalhi Road Board
on the lines of Delhi Slum
Bnard be set up. Progress
report of this be presented
in the House by the Chief
Minister after an interval
of 6 months in a year.

This House resolves that
the Government may
implenent the MRTS)Mass
Rapid Transport System)

on top priority basis with
a view to minimise number
of vehicles, and to check
environmental pollution
and traffic jams etc.

This House resolves that
Fast Delhi having 1/3rd
pu]m]:\!itm of Delhi be piven
1/3rd of the total water
supply of Delbi.

This House resolves that all
the portions having illusory
concept s oand views based on
western ideolopy be deleted
from the text books prescribed
for primary to Senior Secondary
level [(from class T to XITt] In

Contd
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On




Delhi Schools publ ished about Vedic
literature, Indian cullare, Political Science,
Sociology and Philosophy and the same be
substituted by relevant facts/portions as have
been established by historical researchers
and archaeological evidences SO as to make
the students aware of the real Indian vision
and facts with a view to carry out the above

curriculumnm amendments. A  Committee of
Bducational experts including historians and
eminent acadomicians be constituted who
shall submit its recommendations to NCERT

and Delhi Text Book Bureau regarding revised
syllabus for approval.

P.N. GUPTA .
SECRETARY
attention of the llon'ble members is
invited to Rule 23(1) which provides that

Private Members Business shall be taken up
each Friday from 2.00 P.M. 10 5.00 P.M,
Hon'ble Speaker has been pleased to allow
Official Business to be transacted from
11.00AM to 2.00PM and if Official Business
remains pending it will be again taken up at
b 00 P.M.
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